
 
 
 

          Central Administrative Tribunal 
        Principal Bench 

 
          O.A. No. 1795/2017 

 
                                       New Delhi this the 23rd day of May,,  2017  
 
Hon’ble  Sh. Shekhar Agarwal,  Member (A) 
Hon’ble  Sh. Raj Vir Sharma,  Member (J) 
 
 Suman 
 W/o Vijay Kumar 

Aged about 39 years 
 R/o D-54, New Multan Nagar 
 Delhi-110056 

(Candidate to the post of Post Graduate Teacher-History 
 (Female)                                                                                  ….Applicant 

 
(By Advocate: Ms. Neelima Rathore with Mr. U. Srivastava) 
 

Vs. 
 

1. Govt. of NCT of Delhi, 
Through its Chief Secretary, 
A-Wing, 5th Floor, Delhi Secretariat, 
I.P. Estate, New Delhi. 
  

2. Delhi Subordinate Services Selection Board, 
Through its Secretary 
FC-18, Institutional Area, 
Karkadooma, Delhi-110092 
 

 
3. Directorate of Education 

Through its Director  
Govt.  NCT of Delhi 
Old Secretariat  
Delhi-54.                                                                           … Respondents   

 
ORDER (ORAL) 

 
Mr. Shekhar Agarwal,  Member (A) 
  
 The applicant was a candidate for the post of PGT (History) Female under 

Post Code 139/2012 as well as 172/14.   According to her, she has secured more 

marks than the last selected candidate in the OBC category.  However, her 

name does not figure in the list of successful candidates.   She suspects that this 

happened because her candidature has been wrongly treated by the 

respondents under a different post code namely PGT (History) Male.   She has 
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submitted a representation to the respondents on 20.10.2014 followed by 

reminders dated 15.06.2015, 20.06.2015 and 05.07.2016.  However, the 

respondents have not yet taken any decision on the same.  She seeks directions 

to the respondents to take early decision on her representation as successful 

candidates are now being called for documents verification.  

3. In view of the limited prayer made by the applicant, we dispose of this OA 

at the admission stage itself without issuing notice to the respondents and 

without going into the merits of this case, with a direction to them to decide the 

pending representation of the applicant within a period of 60 days from the 

date of receipt of a certified copy of this order.  No costs. 

 

 
  (Raj Vir Sharma)                              (Shekhar Agarwal)                                                                  
     Member (J)                                       Member (A) 
 
  
/sarita/ 
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